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CE NTRAL, ADMIMISTRAT IVE 1 R.IBUNAL.
f''RIMCIF'AL BENCH, NEW DEL.H.L.

OA-Z279/97

New Delhi this the 22nd clay of December, 1997.
Hon'bl-^ Dr. Tose P. Verghese, Vice--Chairrnan(J)
Hon ble Sh, S.P. Biswas, Member(A,

,Sh. Vireinder Mohan Thareja,
Jr. S c i e n t i f i c 01 f i c e r,
Composit Food Lab.,
ASC, Luoknow_ Road,p:n(Ground)Floor, Applicant
Del hi-5A. -

(through Sh. S.C. Luthra, advocate)
V e r" s u s

1 , Union of India
t h r- o I..I g h Sec r e t a r- y , ,
Ministry of Defence/
South Block, Government
of India, New Delhi.

2. Director General of Supplies
and Transport, _
(Food Inspection Organisation)
AHQ, QMGL s Branch,
Mi n istry of Defence,
GioVernmei'11 of Indi.a,
Se n a B Li a.wa n, j i- •-
New De-Uii-I. ■ • • • Respondenl..,

(through -Sh. Harveer Singh for Mrs. P.K. Gupta)

ORDER(ORAL)

Hon'ble Dr. Jose P. Verghese, Vice--Chairman ( J)

The case of the applicant iS that, hs is a

Junior scientific officer in Food Inspection

Organisation under the Ministry of Defence. According

to the general rule applicable to retirement age, all

Government servants are to retire at the age of 68 but

some organisation such as DRDO in Defence ICM etc.

have been treated differentially. As a policy matcer

that the employees of such organisation would ret.i. re

at the age of -6 0 and the applicant is trying to snow

comparison between this organisation as well as that

of DRDO on the ground that both discharge functions oi
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the learned counsel
r  .. -rrh In support, Clio/  >• researoh. J-i . of the /
^  drawn to our attentxon ao oiu...applicant ha. - , Scientific

'•• •"■oianed to the postf u n c 11 o n s as i y n - n o m - " T h s
.. in "field problem. -

Officer, namely, reseai
,  .o our attention to a^  L „ :,, ioo drawn '-•o cui

.  n n 1 i c a ri I- h a s a. i -S. p ?.) 3- 3. ^ P ; P , 4
r-7 '•^r the pB-p©' book uci _document annexed at page-nt o, ^

.  .. uy the respondents thorn.t- ■ <=■.•  recommendation oy the ,..01 rlv
the applicant and other simil.. ,that the age ol th^ , S be 60 years
-tf nio be considered tw beplaced employees at Die p..
.  nv'en in the said letter. In.,

for various reasons Qi^on ,
.. ifi--~ally pleaded by the applicant at pa, e i.,;as speciiiaal . ' the said

-  r- thnd by way or reply '-O
of the application . •

I  +■ V-, 'n i- t h e y r I a V .■  . , .o. ct'cgted triau t.pora. the respondents nave stat. _
„t"d aoe on the basis of the reseai.,,themselves corre.t«d ay. .

.  poet, even in FIO under t.iawork involved m the . -- .tinn
-  o-b hut the respondents were expecMinistry of Detence but th-
rn .. r.. ner the 5th Pay Comnrissior. Repor -retirement age b® a-- p-.i i

.hlchflnaUv had talleh out due to cer-ln Pclrcy
pressure. The applicant is pressing lor

Tt wa- also stated by the applicant thaidecision. It wa. ai- ..
^  ,7 qi, In the circumstances,

i<:, retiring on -> i - ' -r- - ^ ^
,  ore directed to mate a final decision an.srespondents ai c u.li

,  n-rt nf the policy decision, aconsider that this is a P. t -l ^ ^
i-hwt was' wi til 111

final decision may be made this wav o, Lh ..
c  fhP date of receipt of a copy of t.us5 months from the a^ic

,  - the respondents decide tn..
order and in , .as.

,  -od to 50 from 58, full benefitretirement age be r .:i.i-ed to
r^hell be oiven to the applicant ever,4  of the service shall d. y-

r
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after his superannuation at the age of 58. With this,

this O.A. is disposed of. No costs.

(Dr., Jose P„ Ver-ghese)
Vice-Chair-man (J)
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